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ODE 

In this DA the petitioner has challenged the removal order 

passed against him by the respondent No.4 under memo No. F1/4/82.83 

dated 8.8.95 as per Anrexure 'Q'. Wben the matter came up for hearing 

for admission a preliminary objection has been taken  by the id, counsel 

for the re8pondenta that the inbtt 011 is a premature one as the peti-

tioner has not prefered any appeal against the fimpugned order of removal 

passed by the Disciplinary Authority under Rule 10 of the EDA Conduct 

& Service Rules. Ns.Sanyal, id. counsel appearing for the petitioner 

submits that the application had to be filed without awaiting for 

prat'ering an appeal as there, was about 12 years delay in finalising 

,the Disciplinary Proceeding, Mr.anerjeé, however, submitted that the 

delay was due to the pendency of the criminal proceeding against te 

applicant. Me that as it may, Ms. Sanyal submite that leave may be 

granted to the petitioner to prefer an appeal under Rule 10 of the 

(011 Conduct & Services Rules against the impugned order of removal. 

Mr,anerjee concedes that such leave may be granted to the petitioner 

to prefer an appeal before the competent authority against the impugned 

order of removal, although the time has already b expired for prefering 

such appeal: After hearing the id, counsel for both the parties the 

followirigo'rder is passed on consent. The OR is disposed of with a 
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leave given to the petitioner to prefer an appeal against the 

impugned order of removal before the competent authority within 4 

weeks from ths date which the respondents authorities will consider 

according to the rules after connat1on of delay and after g1ving 

the petitioner an opportunity of hearing and the appeal shall be 

disposed of within 6 weeks from the date of submission of the appeal 

by passing a 8paakiflg order which shall be communicated to the peti-

tioner within 2 weeks from the date of such order. The respondents 

authorities shall consider the present OR as a part of the aforesaid 

appeal. No order as to ac costs. 
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